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that the State Government had to 
pay on account of the rise in prices, 
whether any help was rendered by 
the Central Government? 

Shri A. M. Thomas: The quota fix-
ed for Kerala for the calendar year 
1960 was first 1,30,000 tons. As per 
increase On three occasions, finally, 
we have agreed for a quantity of two 
Jakh tons for the calendar year. Then, 
subsequently, because of breaches on 
tRe railway tracks, there has been 
difficulties in the railway movement 
In respect of rice from Andhra Pra-
desh and Madras, and they have also 
increased the rations to three mea-
lures for a time, and so, they need-
ed about six thousand tons more. So, 
we have now agreed to supply them 
2 ,06,000 tons. 

With regard to the subsidy, the 
State Government, on its own initia-
tive, has reduced the price. We sup-
ply at the rate of &S. 16, but they are 
now selling, I think, at the rate of 
Rs. 15. That was not done at our 
Instance. Even when we gave it at 
the rate of &S. 16 there-it is mostly 
the Burma rice that is supplied to 
Kerala-'We incur a loss of &S. 3 to 
Rs. 4 per maund of rice, and that will 
come about or more than Rs. 2 crores 
by way of subsidy, and SO it will not 
be possible for the Central Govern-
ment to bear any further loss on 
account of the subsidy that the State 
Government incurs. 

Shri Warior: May I know whether 
paddy and rice available in Kerala 
were transported to Madras State be-
cause there was deficiency in the 
Madras State owing to floods and that 
Is the reason for the rise in the price 
of rice in lCeralaT 

Shri A. M. Thomas: That is 80. We 
should ROt grudge that because the 
main sourC~8 of supply of rice for 
Kerala are Madras and Andhra. Be-
caU.ge of the floods in Madras region, 
some rice was transported from 
Malabar region to Madras. Because 
of that also rice prices went up in 
Malabar. 

Shrt Warior: Ma,- I kn&vr Wythei" 
thise ri~e taken from Malabar WIle at· 

Governmental level or private level 
and whether the rice Willi sold at 
Madras at a higher price? 

Shri A. M. Thomas: Madras, 
Andhra, Kerala and Mysore are in 
one .zone, so that there is absolutely 
no movement restriction. 

Shri Maruyangadan: May I know 
whether the price of rice now pre-
vailing in Kerala is more or less 
compared to the price at this time 
during the last two years? 

Shri A, M. Thomas: Because of the 
Roods and other things I mentioned, 
this year the price of common 
variety-the wholesale price-went up 
to Rs. 24-4-0, but it has now come 
down to the level of &S. 21 or &S. 22. 
Last year also at this time, the price 
prevailing was about &S. 21 to Rs. ~2. 
It has reached that level now. 

Shri B. K. Gaikwad: May I know 
whether it is also a fact that as soon 
as foodgrains come into the merchants' 
godowns, the prices go high? If sO, 
can Government put some restriction 
On it and order merchants not to 
receive more than 5 per cent. profl~ 

Shrl A. M. Thomas: It is a matter of 
detailed control on distribution. As 
the House knows, with regard to 
hoarding by merchants, the Reserve 
Bank has got certain restrictions on 
the advances to be made by banko!. 
So, indirectly there are checks. 

Increase In Railway Fare 

+ 
{ 

Shri Muhammed Ellu: 
0010. Shrimati Parvathi KrIsIman: 

Shri S. M. BaIlerjee: 

WUI the Minister of BaIlwa18 be 
pleased to state: 

(a) whether it is a fact that Rail-
way fare in Howrah AInta and 
Howrah Sheakhala Light Railwa)'ll ill 
being increued from 1st December, 
1900; 

(b) if 80, the reason for the same; 
and 
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (c). 
There has been no general increase in 
fares on these railways. However 
some fares have increased while others 
have decreased as a result of the 
adoption of the metric system with 
effect from 1-12-1960. This has in-
volved the distance being reckoned in 
kilometres instead of in miles and the 
rounding off of fares in units of 
5 nP instead of in annas as before. 
The maximum increase is 13 nP in 
case of upper class and 8 nP in the 
case of lower class. 

Mr. Speaker: Even for small in-
creases in postal rates, the matter 
comes up here. Why should not 
hereafter a convention be established 
that whenever railway rates are in-
creased, it must come to this House? 

The Minister of Railways (Shri 
Jagjivan Ram): There is no increase 
in the rate~; It is just rounding off 
and in rounding off, somewhere we 
Jose and somewhere we gain. As has 
been stated, there was not rise. 

Shri Sampath: Can the han. Minis-
ter show one instance where the 
rounding off has resulted in less fare? 

Shri Shahnawaz Khan: Yes, cer-
tainly. 

Mr. Speaker: I am sure the han. 
Minister does not take away what re-
mains out of the rounding off. It 
goes only to the State. 

Shri Muhammed Elias: This rail-
way belongs to a private company, 
Messrs. Martin Burn & Company. 
They increased the fares last October 
when they introduced the metric 
system. They increased the fare 
also again in December. The maxi-
mum increase IS not 13 nP, but is far 
more. The fare is far more than the 
broad-gauge fare. Tnj. is a metre-
gauge railway. It is stated in their 
circular that they have increased the 
fare according to. the Railway Board's 
Instructions. Will Government per-
suade the company not If) increa,e the 
fare~ 

Shri Jagjivan Ram..: The company 
have to see that they run the line 

economically. If they are running 
at a loss, any prudent management 
will see they do not run at a loss. 

Shri Muhammed Elias: This com-
pany is not running at a loss. They 
have declared B per cent. dividend to 
the shareholders this year. They are 
using old engines .:nd carriages, ex-
loiting the pa'ssengers and depriving 
them of the other amenities given to 
broad-gauge passengers. We have 
been demanding the nationalisation 
of this railway line. When every 
railway in India has been nationalised, 
why not this railway also? 

Shri Jagjivan Ram: The policy is 
not to nationalise narrow gauge at 
present. 

Shri Hem Barna: There is a per-
sistent demand for the nationalisation 
of the light railway run by private 
companies and for taking over by the 
Indian Railways. Instead of being 
integrated with the Indian railway 
system, they are running a private 
show, charging excessive fares from 
the pUblic. 

Mr. Speaker: It is a matter of policy 
which cannot be disposed of in a 
question. Han. Members should wait 
till the budget session. Or, if they 
are impatient and if they want to 
have this matter thrashed out even 
earlier, they can ask for a discussion. 
This is a matter of general policy; 
therefore han. Members will wait for 
the budget session. 

Shri Goray: Is it not a fact that 
some light railways have been taken 
over by Government? It is not a 
policy that no light railway should be 
taken over. 

Mr. Speaker: Han. Members will 
kindly understand that it is a mattar 
of policy; the question of nationalisa-
tion in general and why a particular 
railway has not been taken over, etc. 
do not come up here. Those matters 
cannot be ·discussed in a question. I 
allowed this question on the increase 
of fare. The han. Member said that 
the increase was at the instance of the 
Railway Board. I thought the rail-
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way belonged to the State and so, I 
Aid, the hon. Minister does not 
pocket it, but it goes to the State as 
a whol&. If it is a private concern 
that takes it, of course, hon. Members 
On behalf of those travellers are en-
titled to say that this is exorbitant. 
This matter will be looked into by the 
hon. Minister. 

Shri Hem Barua: Does the Minister 
have any control over the light rail-
ways? If they have any control, why 
is it that they cannot control the in-
crease in fare and all that? 

Mr. Speaker: The hon. Member 
must follow what is happening in the 
House. The hon. Member himself said 
that these are done on the orders ot 
the Railway Board and the hon. Min-
ister kept quite. So, it is not as if 
Railway Board has no control. The 
Railway Board found, as the hon. Min-
ister has replied, that they must in-
crease the fare in case it is unecono-
mic. The hon. Member said they are 
declaring 8 per cent. dividend. I can-
not allow a discussion on this matter 
and settlement of this dispute here. 

Shri Hem Barua: You were pleased 
to say that they are uneconomic. But 
who has established this aspect of the 
matter? Was there any inquiry con-
ducted? 

Mr. Speaker: The hon. Member al-
ways thinks it a privilege to develop 
every small matter into a huge discus-
sion. If he wants, let us have a se-
parate discussion. What is the mean-
ing of occupying the entire Question 
Hour over this? If he wants that this 
railway should be taken over, by all 
means, let rum ask for it; let him wait 
till the budget session. If the fare 
has been increased, let us have a dis-
cussion. Hon. Members kllDW that 
every day I am telling them what the 
rules contain. Still, they want to uti-
lise the Question Hour for this pur-
pose. I am really ~ 

8hri Huba!lllftl1d ElIas: May I re-
quest you to allow a two-hour discus-
sion on this? 

Mr. Speaker: I am prepared to allow 
20 hours, but it is not on oral appli-
cations. 

Hon. Members may have a half-hour 
discussion serne day. Let the Govern-
ment also explain as to why it has 
been increased. 

Shri Shahnawaz Khan: May I make-
a submission? In fairness to that rail-
way company, I would like to submit 
that there has been substantial de-
crease in many cases. And if hon. 
Members would like to know, I can 
rer-l. it out. 

~Jr. Speaker: What is the overall 
balance? 

Shri Shabnawaz Khan: Neither pro-
lit nor loss, just rounding them off. 

Mr. Speaker: Let the hon. Minister 
say it in the half an hour discussion. 
What I am S8yinl is that I fully ap-
preciate the Government is doing a lot 
for trus country since 1950. Of course, 
some hon. Members might not have 
been young during the previous de-
cade. The youngsters in the previous 
decade got through the fray because 
they were anxious that an economic 
content should be given to the free-
dom for which they have been res-
ponsible. It is not as if those people 
merely wen t to jail and suffered, 
never expecting to come back. There-
fore, every person who suffered on a 
previous occasion is anxious that an 
economic content should be given to 
the freedom and he is proud that the 
Government is doing something. But 
if there is really some difficulty some-
where, I am prepared to allow a dis--
cussion on it from time to time, and I 
am allowing it already. The hon. 
Minister said there is no loss cxr gain t~ 
the company in this case. It is in the 
Interest of the Government itself t~ 
explain the posItion in the House. I 
am afraid, here and there, there is 
want of some publicity; otherwise, 
what is being done is perfectly all 
right. Now, the half an hour discus-
sion will stand. 

Shrl Mohammed Elias: Half an hour 
will not be sufficient. I have got much 
material at my disposal. 
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Mr. Speaker: Let us see. 

Shri Rem Barua: They are exploited 
by this company. 

ftm i f.llR" ~" !"ie.n 
*tn ..n 11~ m : IflfT m 

il';fi ~ ~, H't,o i!; m<:tf.f;a ~~ 
~!fT X~ i!;~ ~~ if~~ 
'f1t !i'lT ~;'bT fiI; : 

('li) ~ ~n: if ~o m, ~€."'o 
I!i't g~ ~" ~'fT 'liT ~ 'liT fu1i 
~l;I ifR ~ ~T ~ ~ ; 

(~) ltR ~, crT ~ f",y 'f1t 
~ ~fu m<: ~ 'l<: fiI;.Q- 'T<l ~) 
'lir ~ m<:OT ~"" 'l<: <:m ;;;rir'TT ; 
m<: 

('T) "fT'T"f <:nff'T) 'lit mf "fiji" 

R;"f'fT ~fff'l": fu'IT 'T'lT ~ W1"qr if.; 'liT 
If>Jft G"T ~ t ? 
The Deputy Miruster of Railways 

(Shri 8. V. Ramaswamy): (a) to (c). 
A statement is laid on the Table of the 
Lok Sabha. 

STATEMENT 

The report of the Joint inquiry into 
the Railway accident which occurred 
at Hardwar on 20th May, 1960, has 
been finalised by the Railway Ad-
ministration. The accident was due 
to failure of Railway staff. Suitable 
departmental action is being taken 
against the staff at fault. -It is not proposed to place a copy 
of the Departmental Enquiry Report 
on the Table of the Sabha. 

No claim for compensation has so 
far been received from the victims of 
the accident. 

Sbri Bhakt Darshan: In the state-
ment, it has been said that the accident 
was due to the fallure of the railway 
staff and that suitable departmental 
action is being taken. Who are those 
oft\cials and what action has actually 
been taken? 

8hri 8. V Ramaswamy: The cabin 
signal man set the point wrongly and 
the engine driver drove at an excessive 
speed. The cabin single man has been 
reduced to a pointsman and the en-
gine driver's increment has been 
withheld for two years. 

8hri Bhakt Darshan: May I know 
from the hon. Minister whether any 
arrangements have been made by the 
railways to see that such accidents 
do not take place in future? 

8hri 8. V. Ramaswamy: We always 
take precautions to see that there are 
nG accidents. 

-.rf'f ~ f, fiI; &:w ~ f'i'P-" o:rn:Tf 
uf-;r if ~r 'lil~ 'T"[ ~"P:'fT g~ ~. '<R 
~ ~, crt ~ llFf;f\<:r It;rT .rT iT 
"3 ~T f~ >fA {t rrm ~ I 

Shri S. V. Ramaswamy: I do not 
know anything about that accident. A 
separate question may be put. 

8hri Tangamani: From the state-
ment I find that a copy of the report 
of the enquiry will not be laid on the 
Table of the House. May I know whe-
ther at least a summary of the maj or 
findings of this enquiry will be laid 
on the Table? Also, will compensa-
tion be paid now itseif or are they 
waiting for a demand to come? 

8hri 8. V. Ramaswamy: As there is 
no claim for compensation, that does 
not arise. As regards the report, it is 
a departmental enquiry. It is only 
when it is a statutory, enquiry as in 
the case of an enquiry by the Govern-
ment Inspector of Railways, or in 
pursuance of the Commission of En-
quiry Act, that a copy of the report is 
laid on the Table of the House. 

Shri Bhakt Darshan: Even though 
no demand was received for compensa-
tion, were any arrangements made by 
the railway staff to attend to the in-
juries of those passengers and were 
they sent to their destinatiOlUl at the-
COlit of the Government? 




